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QTAL 	 TRI"Al  

BANGALORE  BCH 

Second Floor, 
- 

	

	Commercial Complex, 
Indirnagar, 
BANGJ&CRE_ 560 038. 

Dated:27Qri1g 94 
APPLICATIQ.J NO; 1686 of 1994. 

------------- 
APPLXC1ANTS:... Sri.B.Anjaneyalu, 

V/S. 

RESPQNDENTS:_ 
Secretary,Ministry of Defence,NDelhj & Others. 

T. 

1. 	Sri.M.Narayanaswamy, 
Mvocte,No.844, 
(Jpst airs, 17-C .Main, 
Fifth Block, 
Raj ajinagar, 
Bangalore-560 010. 

Suhjeet:. Fi-ij 	- rios of the Ordr Passed by the Central Administrative Trihunal,aair. 
--XX-- 

Pjese find enclesed.herewjth a copy of the' DE1_ STAY ORDER/INTERN ORDER/ Passed :by thi Tribuz- 	in thco "above mentioned PPlication(s) on 	2010-1994. 

BEGISThpj p 
JUDICIAL BRCHES. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH, BANCALORE 

ORIGINAL APPLICATION NO.1686/94 

THURSDAY THIS THE TWENTIETH DAY OF OCTOBER,1994 

MR. JUSTICE P.K. SHYAMSUNDAR 

MR. T.V. RPLMA..NAN 

Shri B. Anjaneyalu, 
aged 49 years, 
Senior Scientific Assistant(MEG 1, 
Gas Turbine Research Estt., 
SuranjandasRoad, PB No.75771  
Bangalore - 75 

VICE CHAIRMAN 

MEMBER (A) 

Applicant' 

( By Advocate Shri M.N. Suamy) 

V. 

1. The Union of India, 
rep, by its Secretary to Govt., 
Ministry ofDefence, 
New Delhi - 11 

2, The Scientific Adviser to 
Raksha Mantri & Director General, 
Research & Development Orgn., 
New Delhi '- 11 

3. The Director s  
CBS Turbine Research Establishment, 
Suranjandas Road, 
PB No.7577, 
Bangalore - 75 ' 	 Respondents 

P. 
ORDER 

1IF .))JUSTICE P.K.SHY,ATV5UNOAR, VICE CHAIRMAN 

\ 	41/ 
We have heard Shri M.N. Swamy who appears 

in support of this application regards the 

V 	motion made for condonation of'delay admittedly 

involved in making of this application being 

more than 7 years. The applicant is admittedly 

aggrieved by some action taken by the Government 
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of India in the year 1986. We are told that 

-ubsequently e_ made a rEpresntation to 

w-ich there was no response. It that is So, 

it becomes clear thatcause of action, if any, 

opened up in the year 1986 and present 

endeavour made today is to take up a controversy 

that must have remained buried nearly 7J,  years 

back. We do not find any perceptible or 

tenable reasons in the application filed for 

condonation of delay. We are not told of any 

justification to condone the inordinate delay,  

and, therefore, we dismiss the application-SeekinQ 

con-donation of delay and in consequence also 

dismiss the main application as barred by time. 

£ 

Sd- 	 Sà- 
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VICE CHAIRMAN 	 / 
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Central Admin trative TbI 
Bangalore Uesith 
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CENTRAL  ADAU'USTRATIVE TRIBuJp 
ANGAL ORE BENCH 

NO: t32- 
APPL IC ANTS : 

- 	 tJtt 
v/s. 

Second Floor, 
Commexcjal Complex, 
Indirnagar, 
BI4NGALORE.... 560 038. 

Dated: 26 DEC 1994 

L'' 	I G 8G) 

RES PU\IDENTS : - 	 qD We€ 'b eA 

To 

1. 

6tctA/b e.Ai, 

ocNIifv 

Subject. •'rward ing f 	
of the OrdQr- Passed by the Central Administrative 

—xx-- 

Please find encl.sed herewith a copy of the ORD
ER STAY ORDER/ Z~ TER 'im ORDER/ pass&d by this Tribwjl in the. -above mentioned PPlicatjon s) on 

7 DE Y EGISTRAR  
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

App!ication No 	 of 199 

Office Notes 	 - 	 -Orders of Tribunal 

Pç)/TVR(P1A) 

21.12.1994 

Date I 

Orders on (1.A.No.532/1994 

We think it is not proper for us to 

pass any orders at this stage. The applicen 

may come up with a fresh applicatioii after 

making a' representation to the respondents. 

/ 
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VICE CNAIR1'N 

TRUE CO? 
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Sect o Off,  icef 
Central Administrative Tribunal 

Bangalore Bench 
Bangalore 


